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' Pllkuua, 1stt Ghaziabad{(UP)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL « /37
. PRINCIPAL BE NCH -
NE W DELHT,

0A 82/98
New Delni this the 19th day of NovembsT, 1998

Hon'ble Smt.lLakshmi Swaminathan, Member (J}
Hon'ble ahrl K.Muthukumar, Member (A}

Shri Bal Kishan,
/0 Shri Rattan Lal 4
R/0 H.No«201, Mohalla Dabriya

.. Applicant
(By Advocate Shrl T.D. Yadav ) ‘
US. :

1. Union of India through
Secretary,
Ministry of ClVll Av1ation and
Tourism, :
Rajiv Gandhi Bhawan,
Safdarjung Airport, New Delhi=3

2. Agcounts OFficer(Administration)
" Principnal Accounts OfFfice,
M/0 Civil Aviation & Tourism,
Room. No.528, bardar Patel Bhawan,
Parliament Street, New Jelhi.

3, The Controller Gsneral OBf Accounts,
Ministry of Finance, - -
Department of Expasnditure, .
7tn Floor, Lok Nayak Bhewan,
Khan Market, New Delhi. ' .o Respondents

(By Aduocate shri Madhav Panikar )
Ok OE R (DRAL)

(Hon'ble Smte Laksnmi Swaminathany Member (3)
W have heard both the learned counsel

2e 1 In this application.the applicant who ié under
suspension has-squght a direction to the respOndths to allow
him to appear in the SAS Part-II Examination to he e ld
during 199837Today, Shri Madhav Panikar, learned counsel
informs us that thé said examination has alréédy been held

in October, 1998. He has also produced tha relevant Rules/
Regulations under which, bersons under suspension, ars. barred
from taking the examination.

‘3 In the abova circumstances, Shri T.D. Yadav,learned
counse 1 submits that he would like to withdraw this appllcathﬂ

.

and he, may be grantpd llberty to file fresh application in
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accordance with lau.



-2 / (/},/

4e 0u4. is dimissed as hoving been withdrawn. Liberty is

K
' given to the applicant to take such srocsedings as he is

advised in accordance with lawe
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(KeMithukumar) - (smt. Lakshmi Swaminathan )
Membar {A) Me mber {(J)
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